At St. Xavier's Mumbai
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5 Annual Meet of SCOPE on RTI
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Shri R.K. Mathur, Chief Information Commissioner addressed the 5th
Annual Meet of CPIOs, FAA and associated officers under SCOPE on
6th and 7th July 2017 and released special issue of “Kaleidoscope”
focusing on RTI.

Shri R.K. Mathur, Chief Information Commissioner, spoke at Annual
Inter-Collegiate Festival at Malhar Conclave, St. Xavier'S College,
Mumbai on 12th August, 2017.

Sebi Visit By Shri Bimal Julka, IC

Visit of Probationers of Indian
Postal Academy To CIC

Ten Probationers of Indian Postal Services visited Central Information
Commission on 07 September, 2017 for familiarization with
functioning of the Commission.

Shri Bimal Julka, Information Commissioner held an interaction with
senior SEBI officials on 8 September, 2017 at SEBI, Mumbai.

CIC Visit At ICIC Manchester
Shri R.K. Mathur, Chief Information Commissioner attended
International Conference of Information Commissioners, 2017 (ICIC)
held from 20th to 21st September, 2017 at Manchester, UK.

Visit of Kenyan Delegation to CIC

Farewell

To Shri Sharat Sabharwal, IC
Shri Yashovardhan Azad Interacted with a Kenyan delegation that
visited Central Information Commission for an RTI Learning
Programme on 8 September, 2017.

World Bank Workshop At Bangkok

Shri R.K. Mathur, Chief Information Commissioner attended a
workshop on Right to Information organised by World Bank held from
2nd to 5th October, 2017 at Bangkok, Thailand.
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Central Information Commission bid farewell to Shri
Sharat Sabharwal, IC on 18 September, 2017 at
Civil Services Officers Institute

CENTRAL INFORMATION COMMISSION
Baba Gang Nath Marg, Munirka, New Delhi-110066
Please visit www.cic.gov.in for more information about the Commission
For any query/comment/suggestion, please write to jslaw-cic@gov.in

CIC Seminar on Land Records and Right to
Information (RTI) Act 2005

T

he Central Information Commission
organised a seminar on 'Land Records
and Right to Information Act' on 15 July 2017
in the SCOPE Convention Centre. The
Seminar was attended by Chief Information
Commissioners, Information Commissioners
from Central Information Commission and
State Information Commissions, Principal
Secretaries/ Secretaries of State Government's
Land Resource/Revenue Departments,
former Central Information Commissioners,
NGOs and other stake holders. Shri Dinesh
Singh, Secretary, Department of Land
Resources was present. Information
Commissioner, CIC, Shri Yashovardhan
Azad, chaired the proceedings during the
seminar.
Chief Information Commissioner Shri R.K. Mathur, called on
Hon'ble President Shri Ram Nath Kovind on 08.08.2017
The Seminar began with an address by Shri
Radha Krishna Mathur, Hon'ble Chief
Information Commissioner. Shri Mathur referred to the concerns in the Information Commissions emanating from the
high number of RTI applications received in almost all State Government departments dealing with Land Records and
allied matters. He pointed out that a very large number of revenue, civil and criminal cases before various courts
emanate from land issues. He suggested that a pilot project be taken up in each State in one District each covering the
whole gamut of computerisation and digitisation of land records, ground truthing, connectivity and integration
between the registration and mutation process, adding thereon related information like circle rate, encumbrances
with banks, position or revenue and civil litigation, etc. and ensuring easy accessibility to reliable land records and
related information for the citizens. He also suggested that this information should be available at one place with easy
accessibility to the citizens. He emphasised that all schemes of the Government, whether State or Central, should have
a built-in element for authenticity and transparency in this critical sector.

Speakers presented their views on the issues of Land Records and
Access, Land Records Modernisation, the Legal Architecture of
Land Governance in India: Access to Information Challenges,
Systemic Issues in Land Records Management and possible
linkages with RTI Act, Land Acquisition and Right to
Information Act, Computerisation of Land Records to Reduce
Information Asymmetry and other topics.

Some Significant CIC Decisions

From Chief Information Commissioner’s Desk...

Chief Information Commissioner
Shri R.K. Mathur, called on
Hon'ble Vice-President
Shri M.Venkaiah Naidu on
16.08.2017

1. Details of impugned Order of the lower
Courts/Tribunal etc to be made available on the
website of the High Court.

5. Show-cause notice issued to PIO for causing
deliberate obstruction to the dissemination of
information.

The Commission observed that uploading the details
of impugned orders of the lower Courts/Tribunals can
help the general public, litigants and all other stake
holders in linking the Hon'ble High Court's
orders/judgments with the impugned orders and
thereby serve a larger public interest.
(CIC/HCOST/A/2016/302947, 302949, 299710 &
299708 dated 08.08.2017).

The Commission observed that prima facie the first
lapse has been on the part of PIO, O/o Divisional
Commissioner, who, despite the details of information
sought very clearly in the RTI application, refused to
apply his mind, made no efforts to check his records or
apply Section 5(4) of the RTI Act to garner the
information. The RTI application was instead simply
transferred, as noted above to a totally unconcerned
public official. This tantamounts to causing deliberate
obstruction in the flow of information and violation of
the provisions of the RTI Act. Hence, the Bench
directed to issue show cause notice upon the PIO, O/o
Divisional Commissioner for denial of information
without any reasonable cause by transferring the RTI
application without any application of mind.

2. Ban on Junk food near Delhi Schools.

There has been a frequently articulated need to give more focussed attention to subjects of
interest in the arena of Right to Information as well as to have more frequent interactions
between the Commissions and the stakeholders. In pursuance of this objective, the
Commission held a seminar on 'Implementation of the Right to Information Act' in May,
2017. The participants in the seminar were from Central Information Commission, the
State Information Commissions, Common Wealth Human Rights Initiatives , Nagrik
Jagran Manch, Mahithi Adhikar Gujarat Pahal, Mahithi Hakku Adhyayan Kendra,
YASHADA and other stakeholders. Speakers presented their views on privacy of public
servants, RTI as a tool for more professional journalism, Report prepared by Right to
Information Assessment and Advisory Group, Pendency and delays in listing of cases,
Misuse of RTI Act, Increasing Awareness and Facilities for use of RTI, Implementation of
RTI Act in Stamps & Registration department, Uniform framework to deal with RTI requests, Needs for amendment to
Section24 of the RTI Act. and some Success stories of use of RTI Act etc.
Thereafter, the Commission held a Seminar in July 2017 on 'Land Records and Right to Information Act'. The seminar saw
presentations of high quality papers from Central Information Commission, the State Information Commissions of Assam and
Tamil Nadu, Department of Land Resources, Govt of India and eminent experts from Centre for Policy Research, World Bank,
Trilegal Firm, Landesa, Indian Institute of Human Settlement, NGOs and several others. I hope that the recommendations
these two seminars will help the public authorities in implementation of Right to Information in its true spirit.
Central Information Commission has recently revamped its website and has introduced a single click Citizen Service button for
their convenience. The Central Information Commission has also launched a Public Authority module in its software for real
time online interface with Public Authorities which enables them to see second appeals and complaints filed before the
Commission, immediately on registration. It is hoped that the module will enable Public Authorities to take steps for resolving
the matter without waiting for hearing notices from the Commission.
The Commission had decided in March 2017 to dispose of all cases filed up to 2015 by September 2017. The target has been
achieved, except for about 200 cases which remain pending due to various reasons. The Commission has now decided to dispose
of cases of 2016 by January, 2018. The Commission hopes to hear only cases registered from 2017 onwards after that.
Since the publication of the last Newsletter, the Commission has published its Section 4 disclosures in a booklet form in Hindi
and English for convenience of public. A brochure, giving a brief introduction to the Commission, its activities, powers and
functions, has also been published by the Commission.
The Central Information Commission has shifted to its own building on Baba Gangnath Marg, Munirka. I hope visitors to the
Commission will find that the new premises caters more effectively to their needs.
Wish you a good read
RK Mathur
Chief Information Commissioner

The Commission asked the Delhi government to
consider banning the sale of junk food and colas near
schools in the capital. It observed that the query raised
by the appellant addresses public interest, particularly
the health of the children.
(CIC/OOCMD/A/2017/146110 dated 05.07.2017).
3. Vendors should be apprised of the reason for
withdrawal of proposals or rejection of proposals.
Commission is of the considered view that there
should be greater transparency and accountability in
the process of Defence Procurement, in as much as the
vendors should be apprised of the reason for
withdrawal of proposals or rejection of proposals. The
earlier appeal and the present case reflect on the lack of
any such mechanism in place which leaves the vendors
aggrieved and wanting for information from all
channels. Although, RTI Act allows for exemption of
Section 8(1) (d) to deny the information, but as a
common proposition, more and more disclosure
should be encouraged in such cases to avoid casting
aspersions on the process of procurement.
(CIC/IARMY/A/2017/171292/SD dated 31.07.2017).
4. Delhi government to reveal how circle rates were
finalized.
The Commission observed that the appellant deserves
to get information regarding the status of Government
action on numerous suggestions regarding revision of
Circle rates. The Commission noted that this is an
important issue and one which addresses a public
cause. Accordingly, the Respondent was directed to
provide response to the queries of the appellant and
allow inspection of all relevant records within three
weeks of receipt of the order
(CIC/OOMCD/A/2017/144279 dated 11.08.2017).

The Commission further directed issue of show cause
notice upon the PIO, Delhi Parks and Garden Society,
GNCTD for causing deliberate obstruction to the
dissemination of information by mindlessly
transferring the RTI Application to irrelevant officials,
without checking his own records/website.
(CIC/SA/C/2016/000380 dated 22.09.2017).
6. NDMC to disclose details of defaulter shopkeepers
at Palika Bhawan.
A whopping amount aggregating in crores of rupees is
pending realization. The situation is alarming as it has
a direct impact on financial health of NDMC which is
the civic body entrusted with the maintenance of civic
affairs of the National Capital. The reasons which keep
NDMC from initiating concrete steps towards
realization of outstanding dues cannot be kept under
wraps as it affects the maintenance of civic amenities
and livelihood of NDMC employees. The issue,
concerns larger Public Interest. Even on merits, the
plea of PIO to withhold information invoking Section
8(1) (d) is not maintainable per se. Details of allotment
of public infrastructure to anyone, the terms of
allotment & consideration thereof is not an exempted
information. The PIO was directed to furnish complete
information within 3 weeks of receipt of this order.
(CIC/NDMCN/A/2016/301189) dated 19.09.2017).

